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BEFORE THE REG STRAR S. G SHAH

SAHI B SI NGH Appel I ant (s)
VERSUS
STATE OF PUNJAB Respondent (s)

(Wth appln(s) for exenption fromfiling c/c of the inpugned order and
of fice report )

Date: 14/08/2012 This Appeal was called on for hearing today.

For Appell ant(s)
M. Jagjit Singh Chhabra, Adv.

For Respondent (s)
M K. K Mahal ik, Adv.
M. Kul di p Singh, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

Nobody is present for the appellant. No request for filing
addi ti onal docunments though sufficient time has been granted till date.

M K K Mahalik, the Id. Counsel for the respondent confirns that no
addi tional documents are to be fil ed.

Regi stry to process the matter for final hearing.

| | | (S. G SHAH)
| | | REG STRAR

hj



